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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Appeal No.35 of 2023 (SZ)

K.S. Thanikachalam,

No.77, Thomson pet,

Kauveripattinam,

Krishnagiri Taluk,

Krishnagiri District - 635112.

Kaniyakumari District Tamilnadu.

Vs

l. State Level Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,

3rd Floor, Panagal Maaligai, No.1, Jeenis Road,

Saidapet, Chennai - 600 015.

Email: seiaamstn@ gmail.com

Phone No. 044-24359973

2. State Level Expert Appraisal Committee (SEAC),

Rep. by its Chairman,

3rd Floor, Panagal Maaligai, No.l, Jeenis Road,

Saidapet, Chennai - 600 015.

Email: seacchairmantn@ gmail.com

Phone No. 044-24359973.
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COUNTER AFFIDAVIT FILED ON BEHALF OF SEIAA - TAMIL NADU.

THE I'tANd 2"d RESPONDENTS

I, Deepak S. Bilgi, I.F.S., Age 44 years working as Member Secretary,

State Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-

TN) having office at Third Floor, Panagal Maaligai, Saidapet, Chennai -
600015 solemnly affrrm and sincerely state as follows:

I am filing this counter affrdavit on behalf of the l.t & 2d

Respondent/SEIAA-TN herein and as such I am well acquainted with the facts

and the circumstances ofthe case from the records available in this office.

I deny the averments and allegations stated in this Appeal No.35 of 2023

except those that are specifically admitted hereunder and put the applicant to

strict proof of the same.

It is respectfully submitted that the project proponent Thiru. K. S.

Thanikachalam has applied to State Level Environment Impact Assessment

Authority - Tamil Nadu (SEIAA-TN) for obtaining Environmental Clearance

for the Proposed activity of Black Granite Quarry over an extent of I .00.0 Ha

in S.F.No.99l3A I (part) of Nammandahalli village, palacode Taluk,

Dharmapuri District, Tamilnadu. Mde online Application

No.SIA/TN/MIII I 13 t7 9 4120 19 dated, I 6.12.2019.

I respectfully submit that; The proposal was placed in the 226th meeting of
State ExpertAppraisal Committee (SEAC) held on 17.OB.2O2L. Based on

the presentation made and the documents furnished by the project proponent,

SEAC decided to recommend the project proposal to SEIAA for grant of
Environmental Clearance subject to the following conditions. In addition to

standard conditions stipulated by the MoEF & CC.

L Restrictine the maximum depth olmining Upto l8m of Black Granite

considering the environmental impacts due to the mining. sat-en of

finflfi onoililrilIilpliiliilirr 
rtliltofl r il+rtsl MAB1 t{o.r, Jer*,;0d

ied4o( Ct ni-is
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the working personnel and following the principle of the sustainable

mining are permitted for mining over five years.

II. The proponent shall provide 10m as safety distance from the boundary

of the proposed mining area on the western direction.

III. The proponent shall submit VAO letter before issuance of EC in

regard to un-approved habitations noticed during SEAC meeting on

the western and southem directions at 60 m & I 16 m respectively of

the proposed mining area.

IV. The unit shall not carryout blasting operations as mode of mining at

any stage ofthe process.

v. The proponent shall form proper benches as per the approved mining

plan during the operation of the quarryI considering the hydro-

geological regime of the surrounding arca as well as for safe mining.

vt. The Proponent should install cautionary board at the entry and

important locations of the mining site displaying caution notice to the

public about the danger of entering the mining lease.

vu. The proponent shall conduct annual physical fitness test and eye test

for the employees to ensure health & safety during occupation.

vut. Fugitive emission measurements should be carried out during the

mining operation and the report on the same may be submitted to

TNPCB once in six months.

IX. The Proponent shall ensure that the Noise level is monitored during

mining operation at the project site and adequate noise level reduction

measures undertaken.

x. The proponent shall erect fencing all around the boundary of the

proposed area with gates for entry/exit as per the conditions and shall

furnish the photographs/rnap showing the same before obtaining the

CTO tiorn TNPCB.

xl. Greenbelt needs to be developed in the periphery' of the mines area so

rrvft tltvtr0t{ttlil liltAfl tJstJJilitil tt,rll0flIY
%nagd Md$i, No.l, J€E*s Rmtl

Sddapet, Choild - ts
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that at the closure time the trees would have grown well.

xtt. Groundwater quality monitoring should be conducted once in every

six months and the report should be submitted to TNPCB.

xtll. After mining is completed, proper levelling should be done by the

Project proponent & Environmental Management Plan fumished by

the Proponent should be strictly followed.

xlv. The Project proponent shall, after ceasing mining operations,

undertake re- grassing of the mining area and any other area which

have been disturbed due to their mining activities and restore the land

to a condition that is fit for the growth of fodder, flora, fauna etc.

xv. Proper barriers to reduce noise level, dust pollution and to hold down

any possible fly material (debris) should be established by providing

greenbelt and/or metal sheets along the boundary ofthe quarrying site

and suitable working methodolory to be adopted by considering the

wind direction.

xvl. The operation ofthe quarry should not affect the agriculture activities

& water bodies near the project site and a safety distance of 50m from

the water body should be left vacant without any mining activity.

xvlt. Transportation ofthe quarried materials shall not cause any hindrance

to the Mllage people or damage to the existing Mllage Road.

xvlll. The Project Proponent shall comply with the mining and other

relevant rules and regulations wherever applicable.

xlx. The proponent shall develop an adequate greenbelt with native species

on the periphery of the mine lease area before the commencement of

the mining activity, in consultation with DFO of the concemed

district/agriculture.

xx. The project proponent should provide a detailed plan regarding the

green belt area surroundin_e the mining area at least rvith a rvidth of

3m.

tTllt ttvtt ttlYll0lll{ttlT l[!pl(T lsll$tirlir AlJIil0nfl It
oanagd [4dbi, tlo.l, J€fl$ Ro.6
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xxt. The quarrying activity shall be stopped if the entire quantity indicated

in the Mining plan is quarried even before the expiry of the quarry

lease period and the same shall be monitored by the District

Authorities.

xxtt. Prior clearance from Forestry & Wild Life including clearance from

committee of the National Board for Wildlife as applicable shall be

obtained before starting the quarrying operation, if the project site

attracts the NBWL clearance.

xxttt. To ensure safety measures along the boundary of the quarry site,

security guards are to be posted during the entire period of the mining

operation.

xxlv. The mine closure plan submitted by the project proponent shall be

strictly followed after the lapse of the mine.

xxv. As perthe MoEF & CC Office Memorandum F.No. 22-6512017-lA.lll

dated: 30.09.2020 and 20.10.2020 the proponent shall fumish the

detailed EMP mentioning all the activities as proposed in the CER and

fumish the same before placing the subject to SEIAA.

xxvt. All the conditions imposed by the Deputy Director, Geology &
Mining, Dharmapuri District in the mining plan approval and the

precise area communication should be strictly followed.

I respectfully submit that; Subsequently, the subject was placed before the

Authority in its 463d meeting held on24.09.2021. After detailed discussion,

the Authority noted as follows.

r. On verilying the proposal, it was noticed that the validity of the

approved mining scheme submitted by the proponent for rhe period

2018-19 to 2020-21 expired onl 1.09.2021(Rc.No.5804/MM5/201 8

dated 12.09.2018- Condition No. XX.). As on date there is no valid

mining scheme.

lllll ttvlt tilflfl0lilfllt tilpl0 ,Stt!!t{'rt Al,iil0ilrl
h'agd [fi$i, 1b.1, Je.$ Rmo
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rr. The proponent has submitted the copy of VAO letter dated 19.08.2021

stating that there are some houses within 300m radius from the

proposed quarry, but they are unapproved.

In view ofthe above, the Authority decided to refer back the proposal to SEAC

for reappraisal.

I respectfully submit that; The proposal was again placed for appraisal in the

241't meeting of SEAC held on 03.11. 2021.The SEAC has recorded as

follows;

"The SEAC has noted the remarks & decision ofrefer back by SEIAA. The

SEAC has gone through the reply furnished by the VAO vide Lr Dt:

19.08.2021 stating that un-approved habitations are located within 300m

radius from the periphery of the proposed quarry, even though stated as

un-approved there are people staying there, in view of which SEAC

considered their safety and health. As per 300m radius rule, the proiect

proponent does not comply with. Also, the mine plan validity of the

proposed applied mine lease area was expired on I I .09.2021 . Based on the

reasons, the project is not recommended for grant of Environmental

Clearance ".

I respectfully submit that; Subsequently, this subject was placed before the

Authority in its 484th meeting held on 29.01.2022 & 31.01.2022. After

detailed discussion, the Authority decided to request the Member Secretary,

SEIAA to communicate the SEAC minutes to the project proponent. In the

event of representation being received, we may forward back to SEAC for

further course ol action.

I respectfully submit that; meanwhile, the Project proponent has made a

representation to SEIAA vide Lr. Dt. 28.02.2023 for reconsideration of the

decision. llence, the proposal was placed in the 6l9tr' Authoritl' meeting held

on 18.05.2023. The Authoritl has gone through the reply' submitted by' the

Pro-iect proponent. As decided b1 SEAC in the 2.ll" meeting oISEAC held on

tllvlt0ilfl ilr t(l0{0 tIJIS!li:lil auflt0r,IY
%Mgd Mdgai, il0.1, jealb R@o

5aq€t chcnc - t5
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03.11.2021, the representation of the Project proponent vide his leffer dated,

28.02.2023 has no justification/merits for reconsideration. SEIAA accepts the

decision of SEAC and decided to request the Member Secretary to grant

rejection letter to the proponent as per the 241't meeting of SEAC held on

03.11.2021.

9. I respectfully submit that; In view of the above, the rejection letter was

granted vide letter dated 23.06.2023. Hence this file is closed and

recorded.

Therefore, humbly prayed that this Hon'ble Tribunal may be pleased to record

and pass orders as this Hon'ble Tribunal may deem to fit and proper in light of

the facts and circumstances of this case and thus render justice.

Solemnly affirmed at Chennai

on this l8th day of January 2024

& Signed his name in my

presence

FIRST & SECOND

RESPONDENT

BEFORE ME

Memhr Secretary
SIAII ttytt ff{ytt0t{tft{t tur,{0 {Jstsstiiilt AlJlfl0fltIy

Panagal Malqa1 No.t, J€onis Road
Saidapet Glunaj - 15
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STATE DPERT APPRAISAL COMM]TYEE - TAT,TIL NAPII

Mnuter of the MectlrB of 2jl6tttste Be€rt-Ap-@
Au8ust 2021 tTuesdry) at JEIAA Corference hall.2Y, Eoor. Pangol lvlalE!|. Jddap€t

Chennal 600 015 for Apprakal of BulldlrE ard Constnrctlon holectl. Towtuhlps and

Area Developmpnt pmlecfi & Mlnhg proledJ throqgh vtdco confcterrc

Agcnda No: 226O1

(File h{o: 7457nO2O)

Propor{o Elacl Gnnhe quarry leare o/er an dtent of l.OO.OHl * S.F.Nor. 99/3Al

'fart) of Namrnrndlhtlll Mllage. Palacode Talulq Dharmaprt'l Dltdd. Tar{l Ntdu by

Thlru.KS.Thanllodralam - For Erulmnmmtal Clearance.

(J[A/rWMIM3179{+aO7B, dated: 16.12.2019]

The proposal rvas placed for appraisal in thiJ 226rh m€eting of SEAC held on

17.O8.2O21. The project proponent gave a detailed presentation. The detaik of the

project furnished by the proponent are given in the website (parivesh. nic.in).

[lre JIAC notec the following:

I The proiect proponent, Thiru. K.S.Thanikachalam has applied for Environmental

Cieararrce for the propoJed Black Granite quarry lease over an extent of 1.00,0Ha

at 5. F. Nos. 99l3A1 (Part) of Nammandahalli Village, Palaccde Taluk, Dharmapuri

Dirtrict, Tamil Nadu.

2. The project/activity is covered under Category "82" of ltem l(a) "Mining of

Mineralr Projectr" of the Schedule to the EIA Notification. 2OO5.

3. The production for the five yearJ rtater that the total quantity of recoverable

as 2@/o of 2452 Cu.mand the ultimate depth of mining is i8m.

Based on the prerentation made and the documents furnished by the Project

prcponeni, 5EAC decided to recommend the project proposal to JEIAA for grant of

enviror)mental Clearance subiect to the following condition5. ln addition to ltandard

condiliarr,s itipulated by the MoEt & CC:

1. Rertricting the maximum depth of mining upto 'l8m of Black

l- frlhjilAxrry5-&dta;
!{CrrC - T}. -(]brai-t!

.]L. b.
CHAIRMAN

SEAC. TN

Or. S. MOHAN
C;heirmsn

SEAC - TN .'
Chennai-1 5

lA;' ,1r', " 
\. f1

^- 'rrtc.Aa

MEMBTR SECRETARY

W"
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Graniteconsidering the environmental imPactr due to the minlnS' tafety of the

working personnel and following lhe principle of the turtainable mining are

permitted for mining orrer five years'

2. The proponent Jhall provide lom at sEf€ty dirtance from the boundary of the

proposed mining area on the western direction'

3. The proponent ,hall ,ubmit VAO letter before issuance of EC in regard to un-

approved habitations noticed during SEAC meeting on the western and

southern directiont at 50 m & t16 m respectively of the propoJd mining area'

4. The unit shall not carryout blatting operations aJ mde of mining at any tlage

of the procers.

5. The proponent shall form Prop€r benchel as per the approved rnining plan

duri ng the oPeration of the quarry considering the hydro-geological regime of

the rurrounding area as well as for :afe mining'

6. The Proponent ,hould install cautionary board at the entry and important

locationt of the mlning site displaying caution notice to the Public about the

danger of entering the mining leate'

7. The proponent shall conductannual phytical fitness te't and eye tett for lhe

emPloyeet to ensure health & safety during occuPation'

8. Fugitive emllsion rn€asurementJ rhould be carried out durlng the mining

operation and the report on the same may be lubmitted lo TNPCB once in lix

monthr.

9. The Proponent Jhall enJure that the Noite l6/el is monltored during mining

operation at the Proiect site and adequate noise level reduclion measure5

undertaken.

10. The proponent shall erect fencing all around the boundary of the propoted

area with 8ate, for entry/exit at p€r the conditionl and shall fumirh the

photographt/map rhoring the rame before obtalning the CTO from TNPCB'

ll. Greenbelt needt to be developed in the periphery of the mlnel area to that at

the clorure tirn€ the trees would have grown well'

12.Groundwater quallty monitoring should be conducted

R. KANNAilqltlls

a,
once in everY six

{^z--r I )A-\--lla <__J- --\

riAvtHAI s-^a
6a.rni^t1t1f!r'$eeffi6

D' S MOIIAN
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monthr and the report should be lubmitted to TNPCB,

13. After mining ir completed. proper leveling should be done by the Project

proponent & Environmental Manatement Plan furnished by the Proponent

should be strictly follo^red.
'14. The Project proponent shall, after cearing mining operationr. undertake re-

grassing of the mining area and any other area which have been disturbed due

to their m:nin8 activities and restore the land to a condition that is fit for the

groMh of fodder, flora, fauna etc.

15. Proper barriers to reduce noise level. duct pollution and to hold down any

possible fly material (debris) should be establilhed by providing greenbelt

and,/or metal sheetr along the boundary of lhe quarrying site and suitable

working methodology to be adopted by considering the wind direction,

16. The operation of the quarry should not affect the agriculture activities & water

bodies near the proiect site and a safety distance of 50m from the water body

shoutd be left vacant without any mining activity.

I7. Tranrportation of the quarried materials shall nol cauie any hindrance to the

Village people or damage to the exirtint Village road.

l8- The Projea Proponent sharr comply with the mining and other rereva nt rure,

a nd regulationr wherever applicable.

19. The proponent shalt develop an adequate greenbelt with native rpecier on the
periphery of the mine lease area before the commencement of the mining
activity' in conrultation with DFo of the concerned district/agricurture.

20.The project proponent shourd provide a detaired pran regarding the green bert

area surrounding the mining area atleart with a width of 3m,

21. The quarryinE activity shau be rtopped if the entire guantity indicated in the
Mining plan is quarried even before the expiry of the quarry iease perlod and
the rame lhall be monitored by the Dirtrict Authorities.

22.Prior clearance from Forestry & \Mrd Life including clearance from committee

of the National Board for wildlife as applicabre sha be obtained before
e quarrying operation, if the project rite attractr the NBIUL clearance.

RETARY

Ici-._ >--_
CHAIRMAN L-.

SEAC- TN

Dr. S, MOHAN
... C hatrrnan

. SEAC - TN
Chennai-15

r-... ., i -l.,911,._ scorau

SEAC -TN

R. KANNAN
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23.To ensure tafety meatureJ along the boundary of the quarry Jite, tecurity

guards are to be poJted during the entlre period of the mlning operaiion.

24.The mine c.lorure plan submitted by the Proiect Proponent thall be strictly

followed after the lapse of the mine.

25.As per the MoEF & CC Office Memorandum F.No- 22-65/2017'tA.lll dated:

30.09.2020 and 2O.IO.2O2O the proponent rhall furnirh the detailed EMP

mentionint all the activities as proposed in the CER and fumish the same

before placing the subiect to 5EIAA.

26.All the conditions imposed by the Deputy Director, Geology & MininS'

Dharmapuri Dittrict in the minint plan approval and the precise area

€ommunication should be strictly followed.

Agarda No:226{2
(FllcNo: S304fz02ll

Ptopotcd RorSh ttom & 6rard qrarry lease r|?a ot,€r rn €,deflt of t1'06'OHa *
t.F.No6. ll9/583, tl96B4A llgEr\ ll9l5L2. 4?n & $n d Thlraloll & Decur

Mllage Dturapunm Vandavad Talulq Tllw&mmald ufilct. Trn{l Nadu by }vvr

\hrthlnl Blue Mctal ' For Envturrntal Oearance'

(r[A/nv,ilM96O6 3n02t, M{2.A22O2tl
The proposal was placed for appraisal in this 2266 meeting of SEAC held on

17.08.2021. The details of the proiect fumished by the ProPonent are Siven in the

webrite (parivesh.nic.in).

The SEAC noted the follo,'uing:

I. The project ProPonent. M/r. Varthini Blue Metal, has applied for Environmental

Clearance for the proPoted Rough Stone & Gravel quarry lease area over an

extentof4.06.0HaatS.F.Nos.ll9/583,1.19/584A'119/5A,119/582.414&$n

ofThirakoil&DegurVillage.DharapuramVandavaliTalukTiruvannamalai

Dinrlct . Tamil Nadu.

2. The pro.iect/activity is coT iered under Category '82" of ltem I(a) 'Mining of

Minerals Proiectt' of the Schedule to the EIA Notiflcation' 20O6'

,EAC.TN

R. KANNAN
Hfi{'ai8.crf?

JBA€":[N'

ar S MOHAN
()r'artman
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ilcli\itiss proposed shall be carried out

! : befirrc rrbtaining C'l'O tiorrr fNPCts. i

'i 11, .1r1lr11li't lltr r'r'ul'|(r\(ll ir'rt' il-17 .\ttir. riiii.rrir.:tl .i isuttsriutts. the ,,\trth0rity '

t ,"urr,rrce lrt3 lilr' pi'1rn1r.igii t}i'

(,r'lirl'i & l'cbl-rlcs Quurrr luasc

',\ i'r' Jn r-'\tcllt ol I.+L5lla "r:

\ i \tr: -.lS l. il,t .+.\ & Jti i t"'

1r.,,:'.rLk-r. \ lilliu.. I).trrr.,,lr

I ltliri.. (',.riJtl.tlt':'u l)i.lr',,.:.

i,ri:trl \.-'.1 ., i.i ; Ii.i iilnt{:\.r'

ilrt :,firlt! rll I ri\.it'rltttnr.'t:1;rl

('lr.'itrtrt)(c lirr tlrc l)1'qr|rrlrri

iiitLtr:ii :lrrti, & ('f.ir.'l qttlrl'r\

r!.1.'\L' tt\ r,ll- ,iil C\it'lil ,,1

I j.i ;t1., ll \ I \t,..('l i \
{'l lll. t" '( r,l ll). (,1 -.i.

r,- .' (rl i). h_l j (-'' (i. (r: lt! .t
rr' ) i ,rr l;zit.u.ht.r.i Viil.rle

, I r:tnbaklurtr. laluk. i

I i'rrr.rnnurn;:l.ri I)istnct lrl
lirrrrr l( | lr.rn,rt.ri

]t. 1,, .,rilrrrlr.:l lilr' l.t't,l'r,r.tl :.,;

:ltr' -'l'trttl ,rl I i',\ lr()llltltltl.ll

( l-..11.;ittt'r.. lr)t. iijL i)l.r)[){)\C(i (,]

llllli L ( r1"1'1rr,.' (.)tl:!t'rr icltr,.'

r\\{.r' i.ut c\lcltl rrt' l.()(i.(lllu ut

.ieer*i.'r.i r,r grunt l'.nvironmcntal Clearance

:uirict l 1,, thc c()nCiti()ns as rcc()mnrendcd hy

Sl \( & nrrr-r'ndl e()r')ri:tlon in addition ttr tlic
iirl lt,ir lll,- ;r,r:Jititrrr.

i \' i)cr thc \{trl.l'&t'(' olljce

t:rL'inrltill)!lLlttt [ .\o.]2-(r-i,']017-lA.lll

,i .:.,i lir r:tj 'tl,lr, ;lnrl :(t il,l :(t-l(l the

r\r( lIl( )nr':'11 iiir'. lrrrntshctl thc tlctailcd

I \ 1l'. ntcnli()r)inc all thc ('l:.R actir itics

li'r i{-.. () li I lk}rs as committcd. .,\ll thc

iuucptc(l thg rcconrnrenclation ol SbAC and

iiccitlcd [r) grsnt Environmental Clcarance

stih'it'i:t l{) lhc (r}ndilir)l-ts ils rec()mnrendercl hl'

\i \( t\ ilr't''ltirl rrln!i:ti()ll tn adllilirln t(r tl'tc

I trl ir rrr itig u.rttditltltt.

l. ,\r pcr the MoEF&CC offrce

nrcrn()randum I-.No.22-65i2017-lA.lll

r.iarccl: .i0.()e.l02u and 20.10.2020 the

proporrcnl has turnishcd the detailcd

l'\!l), ntenrioning all rhe CER activities

fi,r l{s. 0.5.1 l-akhs as cornmitted. All the

irctiritics proposed shall be carried our

hcli,rc ,rhtaining ('lO trom TNPCII.

'.1-i,1 .\ile r ii.::.';,i.1 ,l t:tris\ion. tltc \trtltttrtl.r lt,,te,.i asi

Itr;i.rrlr.

i. I trc ;lrr,luct

r; :l'Li L S.Ih,rnrLlrchalam

, tirr ;lropi,rsal lrlr

i

I

prL'ponunl 
,

hus suLrmittr:d

Iinvironnrcnla I

j
tl
t,

\1t..\Ullf lt:l ( til. I \lt\

'tl :''

Il t.- !l tr F lt
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3. lt was also noted that only 82 category of projects

the schedule of EIA Notification, 2006 as amended

from public hearing.

Thc Project Proponent requested to withdraw the project

website. Hence the SEAC decided thar the Project Proponent

a letler rtating the reason for withdrawal to SEIAA/SEAC.

liited under

is exempted

in parivesh

shall furnish

The proposal was placed in the 420'h Authority meeting held on 04.02.2021.

After detailed discussion, the Authority noted that since the 5EAC hal decided

to rcquest the project proponent to furnish a letter to SEIAA and SEAC. stating

the reason for withdraw. the Authority decided to requert the Member

Secretary, JEIAA to address the proponent to furnish a letter to SEIM and

SEAC stating the rearon for withdrawal of proporal and on receipt the letter,

the rame may be forwarded to SEAC for further courle of action

The proposal wa! again placed for apprairal in this 24lrh meeting of SEAC held

on 03 l'l .2021 .

T\e S LAC h;rs noted the remdrks & decition of refer back by SEIAA. JEAC has

noted and accepted the proponentr reason for with drawl of the said

applicat on. SEAC after detailed deliberations has decided that the request of
proponent for withdrawl of may be accorded.

Agenda No: 241-09

(File Nor 7457/2O2O)

Proposed Black Granite quarry leaJe over an extent of l.OO.OHa at S.F.NoJ.

99l3Al (Part) of Nammandahalli Village, Palacode Talulq Dharmapuri Dirtrict,

Tamil Nadu by Thiru.Kl.Thanikachalam - For Environmental Clelttnce.

(5lA N/MlNfl 31794/2019, dated: 16.12,20l9)
-i hc propoiai was placed for appraisal in this 226ri meeting of SEAC held on

17.A8.2A21. The project proponenr gave a detailed presentation. The details of
(h(, project furnished by the proponent are given in th€ website

(Parivesh. nic. in).

t\
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The SEAC noted the following:

1, The project proponent. Thiru, K.S.Thanikachalam has applied for

Environmental Clearance for the propored Black Cranite quarry lease over

an extent of 1.00.0Ha at 5.F. Nos. 99/341 (Part) of Nammandahalli Village.

Palacode Taluk. Dharmapuri District, Tamil Nadu.

2. The pro)ect/activity is covered under Category "B2" of ltem 1(a) "Mining of

Minerals Projects" of the Schedule to the EIA Notification. 2006.

3. The production for the five year, ttatet that the total quantity of

recoverable as 2Oo/o of 2452Cu.m and the ultimate depth of mining ir 18m

Based on the prerentation made and the documents furnished by the Project

proponent. SEAC decided to recommend the proiect proposal to SEIAA for

grant of Environmental Clearance tubject to the following conditions. ln

addition to rtandard conditions stipulated by the MoEF & CC:

l. RestrictinS the maximum depth of mining upto l8m of Etack Cranite

considering the environmental impactr due to the mining. safety of the

working perronnel and following the principle of the lustainable mining

are permitted for mining over five years.

2. The proponent shall provide lOm as safety dirtance from the boundary

of the proposed mining area on the western direction.

3, The proponent shall submit VAO letter before issuance of EC in regard

to un-approved habitations noticed dr-rring SEAC meeting on the

western and southern directions at 60 m &'116 m resPectively of the

proposed mining area.

4. The unit shall not carryout bla(ing operationt as mode of mining at any

Jtag€ of the process.

5. The proponent shall form proper benches at per the approved mining

plan during the operation of the quarry considering the hydro-

geological regime of the lurrounding area as well as for safe mining.

6. The Proponent should install cautionary board a1 the entry and

"ffi,roo'SEAC -TN</,

.-t- }-
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8.

t?lo

important locationi of the mining site displaying caution notice to the
public about the danger of entering the mining lease.

The proponent shall conduct annual phylical fltnerr test and eye test for
the employees to enrure health & sa fety during occupation.

Fugitive emirsion meaJurementr should be carried out during the mining
operation and the report on the rame may be submitted to TNpCB
once in six months.

The Proponent shall enlure that the Noise level is monitored during
mining operation at the proiect sit€ and adequate noise level reduction
meaiurer undertaken.

10. The proponent lhall erect fencing all around the boundary of the
proposed area with gates for entry/exit as per the conditions and sha

furnirh the photographs/map showing the tame before obtaining the
CTO from TNpCB,

li creenbelr needs to be deveroped in the periphery of the mines area so

that at the closure time the trees would have grown well.
l2 croundwater quality monitoring shourd be conducted once in every six

months and the report should be submitted to TNpCB.

l3. After mining ir completed. proper leveling should be done by the
Pro;ect proponent & Envjronmental Management plan furnished by the
Proponent should be strictly foJlowed.

14. The Project proponent shall, after ceasint mining operationr, undertake
re- grarring of the mining area and any other area which have been
dirturbed due to their maning acljvities and rertore the land to a

conditlon that ir fit for the growth of fodder. flora, fauna etc.

15. Proper barrie. to reduce noire level, durt pollution and to hold down
any possible fly material (debrid should be established by providing
greenbelt and/or metal sheetr along the boundary of the quarrying site

and suitable working methodology to be adopted by considering the
wind direction.

9.

ME
'ECRETARYSEAC
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16. The operation of the quarry lhould not affect the agriculture activitiel &

water bodies near the pro,iect site and a safety distance of 50m from the

water body should be left vacant without any mining activi\.

I7. Tranlportation of the quarried materials lhall not caute any hindrance

to the Village people or damage to the existing Village road.

18. The Project Proponent shall comply with the mining and other relevant

rules and reSulations wherever applicable.

'19. The proponent shall develop an adequate greenbelt with native specier

on the periphery of the mine leale area before the comnrencement of

the mining activity, in consultation with DFO of the concerned

district/agricultu re.

20.The project proponent rhould provide a detailed plan regarding the

green belt area surrounding the mining area atleatt with a width of 3m,

21, The quarryint activity thall be stopped if the entire guantity indicated in

the Mining plan is quarried even before the expiry of the quarry lease

period and the rame shall be monitored by the Dittrict Authoritier.

2?.Prior clearance from Forestry & Wild Life including clearance from

committee of the National Board for Wildlife as applicable shall be

obtained before starting the quarrying operation, if the project rite

attractr the N BWL clearance.

23.To enrure safety meatures along the

,ecurity guards are to be posted during

operation.

boundary of the quarry site.

the entire period of the mining

24.The mine closure plan submitted by the project proponent shall be

strictly followed after the lapse of the mine.

25.Ar per the MoEF & CC Office Memorandum F.No. 22-65/201 7-lA.lll

dated: 30.09.2020 and 2O.1O.2O2O the proponent shall furnilh lhe

detailed EMP mentioning all the activitier as proposed in the CER and

furnish the same before placing the subject to 5ElAA.

26.All the conditionr imposed by the Dcputy Direclor, Ceology & Mining.

SECRETARY

aL- }.
CHAIRMAN

SEAC.TN

:)- 'l [rloHAN
7r1't,rnar.

SEAC -TN Kr{ .. , \, . 
.r.}

l!,le.-:)'' 1 Y

Crletlna, 1Wz

ai



MEM

?,'t

Dharmapuri District in the mining plan approval and the precise area
communication should be strictly followed.

The sublect wai placed before the Authority in its 463th meeting held on
24.O9.2021. After detailed discursion. rhe Authority noted as follows.

l. The projecl proponent Thiru. K. S.Tha nikachalam has submitted the
proporar for Environmentar crearance for the proposed of Brack Granite
Quarry lea:e over an extent of l.0O.0Ha at S.F.Nos.99l3Al (part) of
Nammandahalli Village, palacode Taluk, Dharmapuri District,

2. The proposar was praced for appraisar in this 226th meeting of SEAC
held on 17.O8.2O21 and the SEAC has recommended the proporal to
SEIAA for grant of Environmentar crearance sub,iect to the following
conditions among others

a. Restricting the maximurn depth of minlng up to igm of Black Cranite
conridc'ring the environmental impacts due to the mining, safety of the
working personnel and foIowing the principre of the ,urtainable mining
are permitted for mining over five years.

b. The proponent shail submit VAO letter before irsuance of EC in
regard to un-approved habitations noticed during SEAC meeting on the
wertern and southern directions at 60 m & ll5 m respectively of the
proposed mining a rea.

3.on verifying the proposar, ir was noticed that the varidity of the
approved mining rcheme submitted by the proponent for the period
2018-19 to 2O2O-21 expired on,[.O9.202t(Rc.No.58O4lMMS/2Otg
dated 12.O9.2a18, Condttion No.XX). As on date there ir no valid
mtning scheme.

4.The proponent has 5ubmitted the copy of VAo ietter dated
19.08.202r rtating that there are some houses within 300m radius from
the proposed quarry, but th€y are unapproved.

ln view of the above. the Authority decided to refer back the proposal to

- =l-.,\
CHAIRMAN C
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n' s [4otiAN
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5EAC .I'N
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LI
SEAC for reapprailal and furnirh the recommendaiion to SEIAA for taking

further course of adion.

The proposal war again placed for apprairal in this 241'h meetint of SEAC held

on 03.11.2021.

The SEAC has noted the remarks & decision of refer back by SElAA.The SEAC

har gone through the reply furnished by VAO Lr.Dt: 
.l9.08.2021 

rrating that un-

approved habitations are located within 300m radius from the periphery of

the proposed quarry,,even thpugh ,tated fus un.approred there are people
in- o+ t

staying there. SEAC 7l view.{heir safety and health to be considered as per

3O0m radius rule. the proiect proiect proponent does not comply with. Alro,

the mine plan validity of the propored applied mjne leare area was expired on

11.09.2O21. Based on the reasonr, the project ir not recommendad for granl of

Environmental Clearance.

Agenda No: 241-'10

(File No: 7546nO2O)

Proposed Quart-z & Feldspar quarry leare over an erdent of l.3l.lHa 81 s.F.No.

826/2(P) at Siddhampoondi Village, Paramathl - Velur Taluk. Namakkal

Dlttrict. Tamll Nadu bV Wl. Sllver Rock Minerak - For Termt of Reference.

(tlMIN/MlN/s26,OaO2O, dated: 20.03.202o)

The proposal wai placed in thir 22Oth meeting of 5EAC held on 2O.O7.2021

The details of the project furnirhed by the proponent are given in the web;ite

(Parivesh.nic.in).

The project proponent gave detailed prerentation, SEAC noted the followinS:

t. The Proponent, M/;. Silver Rock Mineratr hal applied seeking Terrn; of

Reference for the propoted Quartz & Feldrpar quarry leale over an

extent of l.3l.lHa at 5.F.No. 826/2(P) at Siddhampoondi Village,

Paramathi - Velur Taluk, Namakkal District. Tamil Nadu.

The project/activity ir covered under Category "Bl" of item 1(a) "Mining

Prolectr" of the Schedule to the EIA Notification, 20O6.

2.
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MINUTES

4841h MEETING

S'I'AT'E LEVET, ENVIRONMENT IM PAC'I'
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]\TEMBI.IR S TARY

tr., ..-ria., tir S.-nilf
isslrc ol' I:nl,ironnrental

(lle arance ibr the Proposed

I)lack (iriinitc quarr), lcase

i)\er oD cxicnt irl' I 0().0I{a ar

S.i;.Nos. 99,'Jr\l (l)art) ol'

Namnrandahalli Vi[lagr.

Palacode l'aluk, l)harmapuri

District, 'larnil Nadu by

I lri nr K. S.'l'hanikachalarrr

l

I

_)...

-t- *
w

] Deportrncrrr ol (ieology .t lv{ining abour

*'ithdrarval an<! ro ascertain violation il'an1,.

l'oR

7157 lAltcr detailed discussion, the Authority nored as

lbllow'.s,

l. 'r'he pro.icct proponcnt
"il:iru.K.S. 

I hanikachalam has submirred

thc proposa] tbr Irnvironmentai Clearance

Iirr thc Proposcd ot'Black Cranite Quarry

lca.sc o\1er an extent of 1,00.0Ha al

S.li',Nos.99/3Ai (Part) of Nammandahalti

\/illage. Palacode l'aluk, Dharmapuri

i.)istrict

2. In the nrrnutes ot' the 241" meeting ol'

S[A(' held on 03.11,2021. the SIrAC

rcported as Ioll<lus among" others.

"'l'hs SI:/\( has noted the remark.r

& dccision of' rel'er back b-v-

SLIAA. I'he SEAC has gone

through the reply furnished by

vA() I.r.Dr: 19,08.2021 sraring

lhal un-approved habitations are

located r,r'ithin 300m radius f'rom

thc periphery of the proposed

quarr), cven though stated has un-

apJrroved there are people slayrng

ttrcrc. SIl,A(' oi'vieu, their sat'ety

and hcalth to be considered as per

i00nr radius rule. the projet'r

proponent does not cornpll, r.vith.

Also. the mine plan validitl, of thc

l

I

I

l

I

l

I

i(0

applied mine leasc arca
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-_-T--r rvas expiretl on I I ()9 2t)21. Ila.sed

<>n the rcasons. thc pro.ir.:ct is no1 r

I

i(jcommende d for granl ol'i
i

Environmental (licarance" 
i

In vien of' the abor r. the Aurhoritr' 
I

decidc'd to requcsl thc lvlcrnber Sccrctarl.. Si:1.\A

tn comnrunicatc the SI:r\(.' minutcs trr thc pro.ject

i 
proponent. In thc evenl r>l' reprrsenlalron hcing

i

I
I
i
!

45. To considcr lirr grant

issue of' 'Iernrs of Ref'erencc

under V iolation fbr the

Proposed Quartz & Feldspar

quarr)' lease over an extent of

l.3l,l IJa at S,F.No. t12612(P)

at Siddharnpooncli Villagc.

Paramathi - Ve[ur Taluk.

NamakkaI District. 'l'amit

Nadu br' !\4/s, Silver Rock

\{inerals

rcccived. \\s r)t;rv ttrruard lrack tcr SIr.,\('litr

lurther c0urse ol' acli<ln
i

.i

Atier detailed drscussion. thc r\rrlirrrrrn rrorcd as

toilovvs.

I
'I'he 

Pr<;ponenl, lvl/.s Silver Ilock N{incral.s

has applied secking 'l'erms ol Re{erence

for the proposed Quartz &l;cldspar Quorr1.

Iease ovcr an extent ol' I .3 I I tla ai

S.F Nr:. 826'2t P) at Siddharnpoondi

Villagc. I)aranrathi- \'e lur I'aluk.

Nanrakkal I)istrict. 'l anrii Naclu

In thc minutcs rr{' the 2.il': nreeting of

SIrAC held on U.'1. i I 202 I . the SI:.4('

reported as irrllows arn()r)g otht:rs.

"The SE,AC has ntrtcd the rcnrarks

& decision of refcr hack b1

SEIAA.-fhe SIrA( has notctl rhar

prop()llcnt lras ctlrrtinucd

quarrring activitv rn thc proposc'd

mine lease arr:a aflr'r I .5,/0I ,'201 6

to I 0/01 ,'20 I 7 w'ithout ob'taining

[:nvirtrnmcnt;rl ('lcarancc a:rd

iI
Ilt

t'
I.l
il

trl' 75.1(r

1

|\ \\\}{iv,' l)
IVIEM BER SECNNT N N r'

,S,,w.Z;[Q..,.)'
udfirnnk

rcmnrille rl linc pcnaitl ut'l
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I ' ,,,) ._.ll lllii.\u.590+ \.{\{),:0lg
,i.ri,,ri I: i)() :tii)i- ('Llrtil ltitrn \o _\X). ,\:
cl rlate thcre is nrl valid nrining schcmc.

I I llf lrt-()ft()ltcnt has suLrnritter.l lhc r,:opv ol.

\".\tt l111gf il;rt..,i lg.08.l(.)ll sturing rhat

it,..r'r, .llr' ii,:n!. irouscr ivithin l(-)()rn

r.idrirs li.tlnt thr. proposed quarr). but thcy

ilr't' Lrlupproved.

j ln r rl:u ll thc ilbor.e. thc i\uthority tlecidecl to

re ier ir,rr-1, rire proilrrai to SljA(' lirr rcappraisal

iul(l liirt:irli thr' ruu()rnpteltdatiop to SljlAA tilr
lirki::i ttrrl i:t:r urrL[.SC {]t^acli()11

{,
\l{t{t I \il \ilil tt
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MINUTES

619th MEETIN(;

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY-TAMIL NADU

Date: 18.05.2023
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VatiOity rrgJoris

Ilelow tabular colurnn

The ProJxrncnt h&s fumished affidavit in

Hundn"'d Rupr;cs slamp paf,cr atlsstcd by

the Notary staling that

t, l hiru.T- I hangav'clu

Siir, Kittusarny' Rampalayam. Punjai

I'alatholuvu llrods District{18?51.

solcmn[1 dcclare and sinccrely allirm

that:

Page 4 of2i
Below tabular column - may be read as.

1'he Pnryronent has furnished aflidavit in

Ilundrcd Rupccs stamp paper anested by

rhe Notary stating tha!

t. 'I'hi ru K.'l'hangavelu

-l

1l

ri

ii
I

L All other conclitions and vali<lity mentioned in the EC dated 18.03.2022 will remain

unchanged and unaltcred.

I

27. I o crrnsidcr the proPosal

Withdrawal tbr thc grant ol'Tcrms

of Refercncc (TOR) fttr the

Prugrscd Rough Stone & Gravel

quarry leasc ovcr art extcnt of

l.l9.0Ha at S.F.Nos.l4/l & l512

Aller dctailed discussion. the Authority decidctl that

I thc tlle shall be sent to S[-.AC to obtain opini<ln from
I

1 
Sf.n<: whcthcr the projcct comes under B I or 82 and

also SEAC may fumish its recommendation for thc
I

I rvithdraw' request from PP.

Azhagiyapakkam Village.

Marakkanam Taluk. Viluppuram

District by'fhiru. R,Rasu

Pro;xrsed ol' Black Granitc leasc

ovcr an cxtcnt o1' I .00.01i at

S Ii.No.99/3A l(Pan) of

Nammandahalli Village. Palacode

l'aluk. Dharmapuri l)istrict. Tarnil

\adu by"l'hiru,K.S. I hanikachalam

Kulnar

(llearance

lirr ilnvironme ntal

Sto.Kiltusamy Rasapalayam, Punjai

Palatholuvu Erode District-638751.

solemnly declare and sincercly aflirm

that:

'I'he authority noted that the PP has requested lo

withdraw his file staling that he has obtained reviscd

500m radius cluster letter in this regard vide dated

27.09.7022

'l'hc Authority noted that earlier this proposal was

placcd lbr appraisal in the 226ih meeting of SEAC held

on 17.0t1.2021 . Based on the presentation made and the

documcnts furnishcd by the Project proponent, SEAC

dccided to recommcnd the projcct pnrposal to SETAA

iirr grant ol Hnvirrtnmental Clearance subject to the

conditions as stated therein, in addition to standard

conditions stipulated by the MoEF & CC.

Subsequently, this subjcct was placed beforc

thc Authority in its 463'd meeting held on 24.09.2021.

[,'
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I After deuilerl discussion. thc Authority der:idcd to

rcfer back the proposal to SI:AC for reappraisal and

f'urnish the recommenCation to SI:IAA for tahing

funher course o{' action.

Hence , the proJxrsal was again placed for

apprai.sal in the 241'' mccting of SIIA(: hcld on

03.11.2021. l'he SI)AC has noted the remarks &
decision of refer back by StllAA. Thc SEAC has gone

through the reply furnished by VAO t.r.dr: t9.0lt.202t

stating that un-approved habitations are locatcd within

300m radius from the periphcry of the propoeed

quarr)', cven though stated has un-approvetl there are

Jxoplc staying there. SI:A(l of- vierv rheir safbty and

health to be considered as 611 300rn radius ruie, thc

projcct proponent dcrcs not conrpiv rvith. Al.so. thc

mine plan validity of'the pro6nsed applicd mine lease

area was expired on ILC)9.202i. Eased on the

neasonsi the project is not recommrndcd for gnnt
of llnviron mental (llearance.

Subsequently. this subjcct was placed befbrc

the Authority in its 484'h mccring held on 29.01.2022

& 31.01 .2022. Afterdetailed discussiim. the Authority

decided to request the Member Ser:retary. SEIAA to

communicate the SI:AC minutes to lhe project

proponcnt, In the cvent o1' reprcscntation being

received. wc may t'orward track ro S[-.AC tbr furrher

coursc oIaction.

Now. the PP has made a represrntation to

SiltAA vide Lr. Dt. 28.02.2023 lirr reconsiderarion of

the decision. The Authority has gonc through the

reply submitted b)'the PIr, As decided by SI:AC in

the 241" rneeting ot'SI:A(' he ld on 0l.i 1.2021. rhis

reprcscntation has no .iustificationlmerits fbrL

w
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I reconsidcration.

In viov of thc above, St:tAA accept.s the decision of'

SI:AC and dccided to rerluesl the Member Secretary

to grant rejection lencr to the proponent as per the

24l" meeting of SEAC held on 03.1 1.2021. Hence,

this lilc may bc closed and recorded.

Annexurc..'A'

EC Comnliancc

l. Ihe linvironmental Clearance is accorded bascd on the assurance frorn the project

proponent that tbere will lrc lull and effectivc irnplcmentation of all the undertakings given

in thc Application |orm, ke-I'easibilty Report. mitigation measures as assured in the

I'lnvironmcntal lmpact Asscssmcnt/ E.nvironment Managemcnt Plan and the mining

fL?lurcs including Progressive Mine Closurc Plan as subrnitted with the application.

2. Allthe conditions as presented by the proponent. in the PP'f during SEAC appraisal should

bc'addresscd in Full.

l. The proponent shall submit Compliance Reports on the status of cornpliance of the

srrpu)ared I:C conditions including results of monitored data. It shall bc sent to the

respoctivc Rcgional Office of Ministry <ll'I:nvironment, Forests and Climate Change,

(iovt. of India and also to the Officc of State l:nvironment Impact Assessment Authoriry

(sElAA).

4, ('onccaling thc lactual data or submission of lalsc/fabricated data and failure to comply

with any of thc conditions mentioned abovc mav rcsult in withdrawal ofthis clearance and

attract action under the provisions of Environmenl (Protection) Act, 1986.

Aoplicable Rcsu laton' l'rameworl$
5. 'l'he projcct profx)nent shall strictly adhcre to thc provisions of-Water (Prevention &

('ontrol of Pollution) Act. 1974,'the Air(ltcvention & Controlof Pollution) Act. 1981. the

I-nvironmcnt (Protection) Act. 1986. the I'ublic l.iability Insurance Act, 1991. along with

ihcir amendtnellts" Minor [r'lincral (]onscrvation &l)cvelopment Rules. 2010 framed under

MMDR Act 19-57. National Commission for protectii:n of Child Right Rules. 2006.

Wildlif'c Prote'ction Act. 192. Forest Conscrvation Act. 1980, Biodiversiry Conservation

Act. l0lo. thc Biological t)ivcrsitl Act, 2002 and Biological diversity Rulcs, 2004 and

Ruics made tncre undcr and alvr any other urdcrs passed by the Ilon'ble Supreme Coyrt

SEI,AA."I'N
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THIIIU.DEICI'AK S. I]TLGI, I.F"S 

,;. ,.I: .'- :

MI.] M BIIR S I'CRI.]'I'ARY

3rd Floor, panagal Maaligai,
No.l, Jeenis Road. Saidaper
Chennai-60001 5

Phonc No.044_143,i997i
F'a,r No. 044_24359975

l'cr
'fhiru. K. S.'lhan i kachalam,
No.77, Thomsonpet,
Kauveripatlinam,

Krishnagiri 'l"ah_rk.

Krishnagiri Districr - 635 I t2.
Sir.

Sub: sl-"lAA-'l'N - Proposal secking Iinvironmcntal clcarance fbr proposed Black(iranite quarry lease over an exrenr ol'l.00.0lla at S.F.Nos. gg/3Al (part) ofNammandahalli villagc. I)alac,ode'l'aluk, Dharmapuri I)istricr. 'l-arnil Nadu by'l'hiru'K's' I"hanikachalam- undcr l(a) Mining projeots ot' the sche<Jule of thcEIA Notification, 2006 - nol recommcndcd - Applicati<ln closed and Recorded
Itegard ing

Rel': I . onrine proposar No. SIAi'r'N/MIN/r 3r794/20r9. dared: r6.12.zor9
2. Minutes o'thc 226'h 

'EAC 
moering hercJ on 17.og.2o2r

3' Minutes of the 463'd 
'EIAA 

meeting rrerd on 24.0g.202r
4. Minutes of rhc 24 r'r 

'EAC 
meeting herd on 03.,.202r

5. Minutes of the 4g4rh sIarAA meeting herd on 29.0r.2022&3r.0r.2022.
6' Minurss of rhe 6rgrh sEIAA rneering herd on rg.05.2023.

linvite yclur kincl attcntion to the relbrcnce citcd above, wherein the application
received lrom 'l-hiru'K's"l'hanikachalam 

lbr I:nvironmental ch;arance fbr Proposed Black
cranite quarry lcasc ovcr an oxtcnt ol'1.00.01Ia ar S.l-.Nos. ggl3Al (part) of'Nammandahalli
village, Palacode'l'aluk, Dharrnapuri I)istrict r. 'l'ar,il Nadu.

l:'arlier' this propclsal u'as placccl lbr appraisai in thc 226rl,rneeting ol.SEAC held on
17'08'2021' tlased on thc prescntation madc and the documents furnished by the project
proponent' SEAC decided to recorlrlrlend the project proposar to Sl:rAA r.r grant of
Environmental clearance subject 10 the conditions stated therein, in addition to standard
conditions stipulated bv the MoEIr & CC.

S]'A'I'E LI,]VEL ENVIRONMENT IMPACT
N SS I]SSMEN'T A U'TIIOITITY.TAMILNADU



7t

Subsequently, this subject was placcd belbrc thc Authority in its 463'd meeting held on

24.Og.2O2l.After detailed discussion' thc Authority noted as follows'

l. The proiect proponent Thiru K S l'hanikachalarn has submitted the proposal lor

Environmental Clearance for thc Proposcd olBlack Granitc Quarry lea-se over an exlent

of 1.00.01{a at S F Nos'99/3Al (l'art) of Namrnandahalli Village' PalacodeTaluk'

DharmaPuri District'

2. The proposal was placcd for appraisal in this 2261h meeting of SEAC held on

l?.08.2021 and thc SEAC has recommended the proposal to SEIAA for grant of

Environmental Clearance subjcct to thc follorving conditions among others

a' Restricting thc maxitnutrl depth o{' mining u1r to l8m of Ulack Granite

considcring the environtncntal impacts duc to thc mining' salety ofthe working

personnel and following thc principle of the sustainable mining are permitted

lor mining ovcr fivc Ycars'

b 'l'he proponent shall subnrit VAO lcttcr bclorc issuancc ofEC in regard to un-

approved haUitariont troticed during SIiAC meeting on thc westcrn and

southern directions at 60 rn & ll6 m respectivcly ofthe proposcd mining area'

3' On veri$ing the proposal' it was noticed that the. validity of thc approved mining

schemc submittea UV tt'" proponent for thc pcriod 2018-19 to 2020-21 expired on

I I .09'2021 (Rc'No'S 804/MM 5/201 8 dated l2'09 20 I 8- Condition No XX) As on date

there is no valid mining schcmc'

4. The proponent tras submittcd the copy of VAO lcttcr dated l9'08'2021 stating that there

are some houses within l00m radius from the proposed quarry' but thcy are

unaPProved ';al

ln view ofthc abovc' thc Authority dccidcd to rcfcl back thc proposal to SFIAC for reapprals

and furnish the recommcndation to SlllAA lor taking filrther coursc of action'

l{ence' the O'o'o'' was again placcd for appraisal in the 24lstmceting ofSEAC held

on 03'l t'2021 'lhe SFIAC ttut not"d the remarks & decision of refer back by SEIAA The

SEAC has gone th'ough ti" '"pty 
furnished by VAO l'r'dt:. l9'08 2021 stating that un-approved

habitations are located *'tf in IOO'n radius from the pcriphcry of the proposed quarry' even

though $ated hu' un-"pp'ou"d therc are peoplc staying there' SEAC of view their safety and

health to be considered as per 300m radius rule' the projecl proponcnt does not comply with'

Also, the mine plan validitioftne proposed applied minc leasc arca was expired on I I '09 2021 '

Based on thc reasons' the projcct is not rccommcndcrl for grant of llnvironmentrl

Clearance'



]:-

Subsequently, this subiect was placed belbrc the nuthority in its 484u meeting held on

29.Ol .2022 & 3l 'Ol '2022 'nner derailed discussion' thc Authority noted as follows'

l. -the projecl proponent 
'l'hiru'K S'fhanikachalam has submined the proposal for

Environmental Clcarance for thc proposcd of Black Granitc Quarry lease over an extent

oi 1.00'0tla at S Ij'Nos 99/3Al (Part) of Namnrandahalli Villagc' Palacode Taluk'

DharmaPuri District'

2. ln the minutcs olthe 241'r mecting of StiAC held on 03'l l'2021' thc SEAC reported

as follows among othcrs'

"'l-he SLAC has notctl thc remarks & dqcision ol rcfcr back by SF'lAA"the SEAC has

Bone through thc reply lurnishcd by VAO t'r'l)t: 19 08'2021 stating that un-approved

habitations are located within 300m radius ftom the periphery ofthe proposed quarry'

even though stated has un-approved there are people staying there' SEAC ofview their

safely and health to be considered as per 300m radius rule' the project proponent does

not comply with Also' the mine plan validity of the proposed applied mine lease area

was expired on l l .0g.202 r . Based on the reasons, the project is not recommended for

grant of [invironmental Clearance"

Aller detailed discussion' the Authority tlccidsd to requcsl thc y::t:t::i"::;

.r,^^^,:"::;;:J;;:t^c minutcs to the project proponent' rn the event of

represcntalion being received' -"''"* i*"" tW

ffimadeareprcSentationtoSElAAvideLr.Dt.28,02.2023fot
reconsideration of the decision' ;t;"; ;' subject was. t':*i tT]..i, 

J:'r'*1uil::;;;; 
"' r8052023 r'hc Authoritv has gone through the replv

submitted by the PP As decided by Sl:AC in thc 24l"meeting o1'SEAC held on 03 1l'2021'

this representation has no justifi cation/merits for reconsidcration'

ln view ofthe above' SIIIAA accepts the decision of SIIAC and decided to request the

Member Secretary to granr rejecrion retter to the proponent as per thc 241*'meeting oISEAC

held on 03.1 l.202l llencc' this lilc n.ral' bc closed and rccordcd

llence. the abovc-mcnrioned lile is closcd snd recordctl accordinglY

k-
SEIAA.TN
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DEPARTTfiSITT OF GEOLOGY AITD UIIIIITG

Prom Tor^i
Thiru.K"Vivekanandan, I.A.S., thirdK.S.Ttranikachalqm,
Director of Geolory and Mining, No.77, Thomsanpetn
Industrial Estate,
Guindy, Chennai-32.

lkwipattinarll,
Itrishnagiri Taluk & Diskict.

Rc.No.5804lMI\,ts/2018 dated 12.09.2018.

Sir,
$ub: Mines and Minerals * Min*r mineral - Black Granite

Dharmapuri District Palacode Teluk
Namandahalli village * Patta land - 99/341{P} over
an extent of 1.0O.0 &fsts * Quarry leaee granted to
Thiru K.S.Tlranikachs,*tm* Period for Scheme of
Mining - [ is fnom 2O16-17 to 2A2O-2I - Scheme of
rrrining subrnitted bel*tn{$ {br the period 3016-17 to
2020-21 * Recom and fomrarded by the
Assistant Director (trhfr&, Dhermapuri for approval -
Delay condoned - Approval accorded - Regarding.

Ref: l. G.O. {3D}. Ns. 63 Industries {MME-2)
Department, dated 09.19.20f 0.

2. h{ining plan appnoved by the Commisrioner of
Geotrerg.' and Mining in letrer No.
t9O23lMMS/2009 dated 23. 1 1.201 0.

3. Scheme of Mining submitted by Thiru
K.S.Thanikachslsm dated 05. t 0.20 15.

4. G.O. {D} No. l" 18 [ndustries (MMC.l l
Departmeat datrd 15.06.20 I 8.

5. Director of Geolory arrd Mining, Chennai letter
Rc. No. 9595/MM?/2O15 datrd 29.06.20i8.

6. The Assistant Director, Geolory and Mining,
Dharmapuri letter in Rc.No.623l2015/Mines
dated 26.07.2018.

Kind attention is innited tffi* references cited.

2) Thiru K.S.Thanikachalam had been granred qu&rry lease
for black granite over an extent an extent 1.O0.Ohectares in Patta
land S.F.No. 99l3Al{Pl of Namandahalli village, PaJacode Taluk,
Dharmapuri District for a period of 30 years vide G.O. {3D}.No.63
Industriea {MMEZ} Department" dated 09.12.?O1O. Ttre leasc period
is valid fiom 14.0i.2011 to 13.01.2o31.

3| In this regard, the original mining plan submitted for the
above area for the first live ycars was approved by t"he

Commissioaer of Geolory and Mining in letter No.
1 9023/ MMS/ 2009 darr* o._.u,1...?nrO.



4} The lessee has sut,,mitted the 1ar $cheme of Mining for the

period from 2o16'17 to 2O2A-21. Aa per the report of the Ateistant

Director (G&Ml, Dharmapuri, the lessee has submitted the scheme

of Mining for the period from 2015 -1? to 2O2O'21belatedly'

5) The Assistant Director, Geologl and Mining, Dharmapuri

has reported that, the Scheme of mining has been prepared by

incorporating all thc dctailE $uch as Geological reserves, Mineable

reserue8, year wise production aqd d nelopment progralnme and it

talliee with the present field conditims. Further it ie informed that

the lessee has remitted fine amount of Rs. SOOO/- vide challart

dated 26.06.2018 in SBI, Dharmapuri to condone delay in

submission of belated scheme of Mining. Finally, the Assistant

Director has recommended and forwarded the scheme of mining for

approval in respect of the abovc Blfiek Granite lease vide

letter dated 26.07 .2AL8,

6| The scheme of mining for the period 2016-17 to 2O20-21

submitted by Thiru K.s.Thanikacbslam and the rePort of the

Assistent Director (G&M), Dhannapuri wes exalfirined as pcr the

existing Acts and Rules anri the folloWing are observed.

a}Aspcrnrlets{s}0dorarriteConeervationand
Development Rules, 1999, the lessee has to submit

Scheme of Mining to the State Government or any

person authorized in this behalf by the Govevnment at

i.*"t 12O days bcfore the expiry of 5 years period and

ithastobeapproved$rithinninetydaysfromthedate
of receipt of the schene of mining plan as per rule

18(a) of GCDR, 1999-

b) The mining plan for the subject area was approved by

the Commissioner of Geotogt and Mining on

23.11.2010. The period of the mining plan is from

r4.O1.201 1 to 13.01.20f6.
c) Ttre leesee has submitted' the ld Scheme of Mining

submitted be}atedly for the period of 2016-17 rc 2A2O'

21.
d) The Assistant Directsr has reported that, all the details

have been incorporated in the prescnt Scheme of

Mining Plan and it tallies with the prcscnt field

conditions.
ef ltre lessee had obtained transport permits of 585.847.

Cbm for the period from 2011-12 to 2Ol5-16'

f) The propos,l traar ,u:jss production for the Present

Scheme of r " 
!" follows.

,t,
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Bl.
No

Year ROU (nrf Rccotrreblo
rerctwar @
\ffh utI

Graalte
Wute @
t0%1ac1

Tqprotr
{u8l

l. 2016- l7 2525 505 2024 4845

2. 2017- 18 2537 507 2030 1350

3. 2018-19 2482 496 1986 900
4 2019"20 2360 512 2048
5 20.20-21 2 160 432 r728

Totel 12264 ?452 9812 7095

gl Ttre Quali$ed Person has stated in the Scheme of
Mining that, the Dcootfiery percentage waa less in
surface levels during ths ltlining Plan period and in
deep seated conditions it may enhanoe due to the
absence of joints and fracturcs during the prcsent
Scheme period.

h) The updated geolosfusal $B$GrYEs (ROM) during the
present Scheme period is F8,984 Cbm and ttre updated
mineable re$ervss (ROMI ft$ing the preeent Scheme
period is 40,454 Cbo and the recoverable rescnres at
2oolo recovery workB out to 8,090 cbm. The proposed
production for the year 2Of6-17 to 2OZA'21 of the

Scheme period is worked out to 2462 cbm.

il The lessee had not obtained transport pernril during
the violative period 15.01.2016 to 1O.O1.2O17 and
hence, remittance of 1O006 cost of the mineral does not
arise.

j) Ttre lease deed sketch showing the area granted on

lease has been encloeed in Annexure VIil.
kl The DGPS coordinates have been furnished in quarry

lease plan ia Plate No.II.
ll I'he safety distances as indicated in the lease granted

order have been demarcated in the Scheme of mining
plan.

m! Since the leeeee has incorporated all the details in the

Scheme of mining Plan, no violationc are noticed and

Scheme of Mining tallied with the present field
conditiona, the Assistent Director (G&M), Dharmapuri
has recommended the Scheme of Mining for approval.

nl tn the present Scheme of Mining Plan period the firat 2

years (2016-17 to 2O17-lSl have already been

completed and hence, remailf,ing period of the Scheme

of Mining Plan 2018-19 to 2OZA-21 is coneidered for
approval.

o) ln the year wise production proposed for the year
2OtB-19 to 2O2A-21 is on the bottom most layer end it
is not pos ' ,''" ry out quarry operation without
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removing top layer during the current year. Heflcc the

productionproposedfortheyear2016.17to20l8.l9
is conaidcred for the year 2018-19 to 2O2Q'2L'

7) Since there is no rule provieion to condone the delay'in

submission of scheme of mining in respect of granite quarries in

Granite Conservation and Development Rules, 1999 and in order to

develop mineral sector and augment mireral revenue to the State

Government, the Government vidc o.O.{D} No.l18 lnd. (MMC.l)

Department dated 15.06.2018 hg3 aecorded permission to the

Director of Geologgr and Minirag fq, * Fcriod of three months from

the date of issue of the order to mrdoqrc the delay in submitting

the scheme of mining plan in respect of granite guaries as an one

time dispensation to pay a fine ae6unt of Rs.5O00/- and after

collection of the same to considcr *tc ApPlicatioa based on merits'

8l As per the report of thB Assistant Director tG&M)'

Dharrnapuri, the less,ee has r,erritted frne amount of Rs. 5000/-

vide challan dated 26.O6.2018 in SBI' Dha:rrapuri to condone

delay in submission of Scherne of Mining'

9) Baaed on tf'e recommelrdations of the Assietant Director,

Geotogl and Mining, Dharmapgfi gnd in exercise of the powgrs

conferred under Rule, l8 (51 of Granite Conservation and

Development Rules, 1999 read with G.o.Ms.No.87, lndustries

(MMC 1l Department Dated 22"2.2AOL and permission accorded by

the Government for the approval of belated Scheme of Mining by

condoning delay vide G.O. (Dl No. 118 lndustries (MMC.l)

Departrnent dated f 5.O6.2Of8, 1}16 abore said Scheme of mining

submitted by Ttriru K.S.Thanikactralamis is approved eubject to

the follorn'ing conditions'

il That the Scheme of mining ia approved without prejudice to

any other Law applicable to the quarry lea3e, from time to

tirne whether such Laws are made by the Ccntral

Government, State Government or any other authority.

iil That the approval of the Scheme of mining does not in any

wayimplyt}reapprovaloftheGovernmentintermsofany
other provisions of the Mines and Minerals (Development and

Regulation! Act 1957, or any other connected laws including

Foreet (Conservation) Act, 1980, Forest Conservation Rulea,

1981, Envirooment htection Act, 1980, Indian Bcplosives

Act, 1884 (Central Act IV of 1884) and the nrles made there

under and the Tamil Nadu Minor Mineral Concesaion Rules,

1959.
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iii) That the $chcme of mining iflcluding progressive mine closurr

plan ie approved without prdudice to any other order or
direction from any court of competent juriediction.

ivl Provisions of the Mines Act, lgsz and the Ruree and
Regulations made there under including submisrion of notice
of opening, appointurent cf ar*neger and other statutory
of{icialn as required under }fines Act, 1gs2 shall be complied
wirh.

v) Prorisions made under Mi$ae and Minerals (Development &
Regulation) Act, 1957, MMDR Amenriment Acr, 2Ol5 and
Granite consenration and Drvelopment Rules, lggg made
there unde;i' nhs,tl be complird rilith.

vi) This scheme of mining pla is approved for the proposals
contained thcrein and apfr*ceble from the date of approvel of
the document for the quarrying activities to be carried out
within the leesehold aree. ?ha earlier iustances of irregular
mining/illegal r:oining, if any slraI not be regulariued through
the approval of this d$crl*lent and any revenue loss to
Government including staep duty deficit ehould be taking for
recCIvery by thc AasistEnt DiractorlDeputy Director {G&M} for
pare 6 {e} and (f} above.

viil rtre lessee shaJl adhere to the csnditions impored in the lease
granted order with regard to maintenance of safety distancee
and other special conditions for the entire duration of lease .

viiil The lessee should maintain the boundartrr pillars incorporating
DGP$ readingu with lbneing for thc entire duration of lease.

ixl The }es*ee should CIperate *re quarry as per the approved
schewre of Mining and ehquld not excred the quantity
permitted in the scheme of Mining. 'll:e quarrying operations
shal] be commenced only after obtaining consent of the Taxril
Nadu Poilution control Bo*rd", and other crearalces if any.

x| trtr/aete materials generated during quanying operationa shall
be durnped within the leaee area as earmarkcd in the Bcheme
of mining pla;r for this purpose.

xil If any violation is found during quarryiug operation, the penal
provisions of ramil Nadu Minor Mincnal concession Rules
1959 and othrr rules and act in force will attract.

xii) Ttre leseee shall strictly adhere to tle sts,tutory and safeS
requirements.

xiiil Quarrying operations and producrion shall be carried out as
per the approved scheme af Mining plan and the les*ee shall
be liable to pay ttre cost of rninera.l if thare is any deviation in
the quanru.rn indicated in the approved year urise quantum of
production and 4nw errnh eases as on date are to be dealt rnrith
as per Corrrt dira 

. ,, 
:;11: 

1

:f
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xivl Scherae of mining along with Ere progressive mine closure

plansha}lu.=*-u*itteawithinthetimestipulatcdint}ra

:o,r H3."rtion of mining plan I rwiew af mining ptan shall be

subjccted * ""*'i"n 
oiprohibitorf orders / notices' if any'

,oil Ttris approval ie applicable L tbis case only and cannot be

citedasanexarrplefortheeourtcasespendingbeforethe
Honble High Court'

nriil Ttne orders of tne Honble Suprerae Court of tndia dated

02.08'2017 has to be followed scrtrpulously' 
.

xviii}Ttrelesseeshailregigter*iurtt'*.DirectorofMineSafetyfor
carrying out safe and sustg&*le quarrying in the subject

aree and for adhering the rqUlalo-"*.of mine safety"

xixl Errvironmental clearance iU"tm be obtained frorn the

competent authoritY as Per nrlee"

xx) This appro'*f i* uila for thc Friod 2018- 19 to 2aZA-21 only'

Encl: APProverl Scheme of miaing'

Do.",:: 
/.; 

L'.11*' trllt* -
Forwarded, / By orde \-X$"

DePufirebtor

Copy to:
,i'in; Addidonal chief secretarY to

Government,
tnaustries DePartfilent' Chenr*u'

2l The District.Collector'
DharrnaPun District' (with

npPtor.h Scheme of Mining|

3l fi.* Oit""torate of Mines S-afct]t'

Ct ertai 600 o4o' (with ASOMI'

4) The Assistant Director'
Geologr and Mining'
DharmaPuri

With a request to ensure

tttil tt " 
quarrying oPeradon

i* 
- 

""a"tiaken 
as Per the

"pptor*a - TTing Plu"

/scf,eme of mining I Ho.nbll

b"pt*. Court order dated

02.O8.2017.

**
*'q't 4


